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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Heari. Mr.P.P.1tay,1eame 
1 

ceunsel fr the ftes ndents..sy filmg a 

ranjurn dated 15. 7.*3, 

have disclosed that on the easis of the 

recemmendatien of the ji 	p....,the 

Aplicnt has •ei promoted to the rest 

of Head Clerk/Assistant on rular z9asis 

we f. 17.12.242 vide order N..9(E)/2S2 

dated 19.12.2*$2 issued •y the DeP.ty 

Direct. r(Acimn,) ESI Cer?eratien. Rqienal 

efcice, 3 huaneswar. 

In vi.j of the ae.ve,the 

espendents have suVrnitte that this 

aplicatisn has Ceceme infructu*us and may 

e disesed of accerdin1y 1 In view of 

the fact of the case as disclosed in the 

memorandum suomitted •y the ftes*ndents, 

the Grievance of the AppliCaflt has Ceefi met 

in full and this original Aplicati.n is 

dise of *eing infructuous.N. csts 

Staj eder gassed on 9.1.2003 stands 

vacated. 

Send copies of thIs order to all ther  

parties.FLee CCieS of this order Ce !iv1 

to learned ceunseL for .a,t.h sides. 

Metrweç -" iciaL) 


